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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 16.04.2026

+ CONT.CAS(C) 1421/2023
JEET KUMAR SOHRA ... Petitioner
Through: Mr. Rajat Aneja, Mr. Saubhagya
Chauriha and Mr. Karan Deep Singh,

Advs.
VErsus
OFFICE OF THE PRINCIPAL DISTRICT AND SESSIONS JUDGE
HEAD QUARTERS ... Respondent

Through:  Ms. Avnish Ahlawat, SC, Ms. Tania
Ahlawat, Ms. Aliza Alam and Mr.
Mohnish Sehrawat, Advs.

CORAM:
HON'BLE MR. JUSTICE SACHIN DATTA

SACHIN DATTA, J. (Oral)

CM APPL..15492/2025

1. The present contempt petition came to be disposed of vide judgment /

order dated 22.11.2024 passed in the present proceedings. The same reads as

under:

“CONT.CAS(C) 1421/2023 & CM APPL. 68331/2024 (filed on behalf of the
petitioner under Section 151 CPC)
1. The present application has been moved with mere request that the
matter be taken up on the Top of the Board on the date fixed i.e.
27.11.2024.
2. Learned counsel for the respondent is also present today.
3. This Court has seen order dated 13.09.2022, passed by learned Coordinate
Bench in W.P.(C) 3118/2019 whereby the writ petition filed by the petitioner
was allowed. Para Nos.10, 11 and 12 of above said order read as under:-

10. In the light of the aforesaid, | have no hesitation in holding that

the action of the respondents in denying promotion to the
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petitioner on the upgraded post of UDC w.e.f. 02.01.2001 is clearly
unsustainable and the impugned order is, therefore, liable to be set
aside.

11. The respondents are directed to grant the promotion to the
petitioner to the upgraded post of UDC in terms of this Court's order
in W.P. (C) 5686/1998 w.e.f. 02.01.2001, i.e., at par with Sh. Krishan
Panwar. The petitioner will also be entitled to all consequential
benefits as has been granted to other similarly placed employees.

12. It is, however, made clear that this order will not preclude the
respondents from taking into consideration subsequent penalties
imposed on the petitioner for any purpose, including any upgradation,
for which he becomes eligible after 08.08.2002.”

3. Admittedly, the petitioner has already been upgraded to the post of Upper
Division Clerk (UDC) with effect from 02.01.2001.

4. However, the grievance of the petitioner is that certain subsequent

upgradation and all the consequential benefits have yet not been granted, to
which he is entitled to in terms of the above said order.

5. Learned Counsel for respondent has filed a compliance affidavit and

submits that the order has been duly complied with.

6. Learned counsel for the petitioner submits that “response to the compliance
affidavit™ filed by the respondent, be treated asa  representation and the respondent
be directed to consider the same in a time-bound manner. He also states that if the
outcome remains the same, he may be permitted to revive the present contempt
petition.

7. This Court has gone through the response filed by the petitioner to the

compliance affidavit of the respondent.

8. Such response affidavit is dated 16.01.2024.

9. Keeping in mind the overall fact and circumstances of the case and the

abovesaid submission made by Sh. Rajat Aneja, learned counsel for the

petitioner, the present petition is disposed of with the direction that the  above

said ““response affidavit dated 16.01.2024”" of the petitioner is treated as
representation and the respondents are directed to consider the ~ same and dispose the
same of in accordance with law, preferably, within a period of eight weeks from
today.

10. The petitioner, if still feels aggrieved by the outcome of the above said
representation, shall be at liberty to revive the present petition.

11. The petition stands disposed of accordingly.

12. The next date of 27.11.2024 is cancelled.”

2. The representation of the petitioner came to be decided vide office
order dated 15.01.2025. The same reads as under:
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T OFFICE OF THE PRINCIFAL DIS
TIS HAZART

M. JfRecruitment CellfSelzction Comm

To,

5h. Jeet Kumar Sohore, SJA

] Eeader in the court of
Sh, Gauraw, Ld. District Judpe-01,
Shahdara Dist, Karkardooma Courts, Delhi.

Sub:

B Ol 0

11,2024 of Hop'ble Hizh C elhi in Contempt Petiton {Civil) No, 14212023 !

1 am directed two inform that your response affidavit dased 16.01.2024 (ireated as
representation in terms of subjected ovder dated 23,11.2024) was considerad and rejected by
Selection Committes vide [ts mimites of mesting dated 10.001.2025 duly approved by Ld.
Principal District & Sessions Judge (HOs) as under; .

The office has ploced following records before the Commitice;

W

(fice note doted 0F, 12,2024 of Recruitmens Cell.

* Copy of affice note daved 26 11,2024 of Livigation Branch (Central], THC,
Delhi alongwith copy of srder dated 22112024 gf HonBle High Couwrt of
Drelki in Cond, Cas [C) Hszzﬂzj_r fitled ax “Jes! Kumear Sohra Fs Qiffice af
the Principal Diswict & Sesstons Judge Head Qwarters” AND o copy af
response qiifdavit dated F8.07 2024 in the above mentionsd matten

* Copy of office note daved 06,72 2024 of Administrarion Brapch-If (Cenrral)
alongwith leter daved 30.11.2024 of Sh. Jeet Kumar Sofra, Peritioner |

¥ inutes of meeting dated 3502 2023 amd 18102022 of Selecrion Comuiites,

¥ Order dated 13.00.2022 in W.R {C) Mo, 31182019 tided as “Shvi Jeat Kumar
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Sohra Vs, Ld District and Sessions Sudge (HO "

The Committes hos perused all the aforesald records.

In the gforesald order doted 22112024 in Cont. Cas (C} 1421/2023 titied a5
“Jegt Kumear Sohra Vi Offfce of the Principal Districe & Sesslons Judge Heod
Cuarters ™, the Hom'ble Hlgh Cowrr of Delhl hag obzerved ond divected ag under!

..... KA

i Admittedly, the petibaner has aireedy Been wagraded to the past af
Uipper Divisfon Clerk (LIDG) weth gffect from 02,01, 2001,

2 However, the griewance af the pebitarer i thet carfaim subSequent

rpgrosation ond ol the comssquential beaefits hove yet ot been
granted, towhich be 5 entitled to o terms of the aboeve said arder

2 tearped Counsel for respondeént hos led ¢ comalionoe affidovit and
subvnits thet the erder bas been dwly commplied with.
4, Learned couwnged for fhe petitoner submits thot “response o the

camplance offidowit” filed by the respondend, be drecbed o= o
representalion ood fhe respondent he divecied fo conskder the some
in @ Ume-hound mapnes He alsa siotes thot §f the avlcome remaing
the some, he may be permitted [0 rewe e presend conbemad

peiitian.

5 This Jaurt bt gone throogh the response fited By the petiticaer fo
the  compiance affidewt of the respendent.

[ Suah response affictandt [ doted 16012024,

7 Heepdng n mind the overaV foct and cicumgtonces of dhe coge 2

COMNTICAS(C) 14233,/2022 pad the cbowaseld submissian made By Sh.
Roat Angla, lamed counsel for the petiloner the present petition Is
dispased of with the direction thot the above soid “response offidawit
dited 16.01.7024*% of the petitaner &5 reated as representotion and
the respandeafs ore direched o consider the some ood dispose the
smme af b eceardance with lavg preferobly within o period of eiphit

weeks from todop

3 The patitioner, if =) feels sparisved by the putame of fhe mhowe spid
represenietian, shall be at Wbevy fo rewive the present petition.

2, The petition fwads disgoied af ocoordingil.

i} The next dote of 27.10.2024 (s concafied.
’ e AN

Fide ohove referred response afficavit doted 18012024 (reated oz rapresentalion),
the petitioner, Sk Jeer Fumar Sohro, has sought promotion to the post of Sr Judicial
Assistant wee )t 02005, 208 instsad of 0F, 07,2008 and submited that the promotion gramted
o him wef 0107.20016 is wrongly gramted ie. withowt comsiderirg the order dated
F2.05 2016 In service appeal

It iy evident thar the How'ble High Cowrt of Delhi vide its order dared 13,08,.2023
poksed in WE (Cheil) 68641998 har divecled fo gromt promotion to Sh. Jeet Kummar Sokea fo
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}Ew upgraded post af UDC ai por with S Krishan Pomwar along with all conseguanriod
bengfits as hoy been grawted to other slmilarly ploced employess. The relevant exiracy of the
i order dated 13,09, 2022, Iy reproduced aF under:

ey 11. The respondents ore alrected to grand the promation to the
petitionar to the upgraded post af UDC in terms of this Court’s arder in
WiR, (O] 56R6/1598 woef 03012001, fe of por with Sh Krishon
Ponwar, The Petitianse wil also be entitled to olf the consequentiol
benefits o5 has been gronted o other similony ploced employess.

12 It i, howsver, made clear that this order witl not preciude !
the respondents from toling ivte consideration subsequent penclties :
Imposed on the petitionar for any purposs, fncluding ony spgredation,
Jor which e becomes efioible after 08.08.2002 oo™

In compilonce of order dofed [3.00.2022-in WP [C) No. 5486/T008 Seleciion ,
Coruniites vides s mimifes of meelings dafed 25.02. 2023 considered the matter of Bh, JSeei
fumar Sohea to the post of UDC and recommended as wunder; i

“After going through the recavd of the official and the directions of the
Hor'ble High Cowrt aof Dethi this Commitiee RESOLVED that the officia)
nomely Eh, dert Kumor Sohre be upgroded to the past of UOC weef
OZ. 012001, Le. af par with S Krichen Pomwar He will also be prtitled to
oll consequantio!l benefits o5 hos been gronted fo other similary ploced
@rmpioees, ™

Alse, in complionee of ardar doted 13.00,2022 In WP (C) No, J686/1998, Selection ii
Committes vides ies minutes of meetings dated 18.10.2023 considered the matrer of Sk, Jeet
Kumar Sohra to the post of S¢. Judlcial Assistent o wmder:

The office hos ploced the copy of Conternpl petition (Cuil] beaving  No, 1421/2023 titled i
deet Kumar Sobra Ve Ofo Princlpa! District 8 Sesslons judge (Hgs), led before the Hon'le
High Cowrt of Dethi, olong with order doted 03.20.2023 & office note doted §3. 20,2023 of
Litigetion Bronch (Centrall. MOW doted 10.03.2022 snd office order Noo 20322-3427
FERAUAsAAdmin W (HQs2033 doted 14032035 of Admin, I [C). The fome hos Been
perussd by the Cormmities,

it 5 evident thot the Hon'We Righ Sourt wide fts order dated 13002022 passed fn WP
{Chwll) 5586/1908, diracted o gront the promotion to 5h, Jeet Kwmar Sofhro to the
vpgroded post of UOC ot por with Sh,  Knshon Pomwar olong with ol consequential
benafits o5 has been gronted to other similony ploced employees. The relevont extrect of
the soled order doted 13.09,2023, [= reproduced as unass: .
“wow 11 The respondents are directed to grant the promotion to the petitioner to e
wpgroded post of U n terms of this Court's order in W.E [C) 5586/1858 w.efl
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02.00.2001. i.e of par with 5h, Krichon Ponswar. The Fetitioner will also be eniltled to ol
the consaguentiol banefits os hos been gronted to other similorty ploced empiopees.

12, It is, however, made clegr that this arder will not preclude the respandents from
taking intoe consideration subsequent panaities Impased on the petitioner for any purpase,
Including any upgrodation, for which he becomes eifgitle after 08, 08 2003 oo™

The record wowd further indieste that wide minutes of mesting doted 25.02.2023,
Selection Cormmittes hos already recommended  Sh. Jeet Kumar Solro, for promotion ta
the post of UDC wef 02002007, le of por with 3h. Ershon Ponwer, with alf
consequential benefits oz hos been granted to ather similarly placed emplayees.

it ws pointed oot to the Commitier that since, certain wigllance enguirias and cureency
af penalties were golng on ogainst 5h, feet Kumor Schra, thergfore, he was not given the
consegquentiol benefite. It was further polnted owt that, thot is why Sh, Jeet Kumar Sofbra,
has flled the contempt petition.

Howrever, now the matter of promotion of Sk lect Kurmar Sahvo to the post of 5. Judici)
Assistont has been pleced before the committes ofangwith ACRs (2002 to 2022, Viglance
stotus report, curreney of penaity report, summmaery report and other refevont record,
pointing out that after 3062016, no such peaalty or enguiry /5 in force ogoinst Sh feet
Kumar Sahra,

The stotus of vighance enguiries and currency of penalty reports produced by Vigiance
ond Accaunts Branch respectively in respect of 5h, Jeet Kumar S$ofro ore os under

Vigilanee Staluc

Flie Charge Outcarme, Penalty
. sheet
igsiad
Fa7ss 08082002 Peaaity of Dismlssal from sendoe waos
Vig Imposed vide arder dated 07122005,

He filed seqvice oppeal ogoinst the sofd
order ond in complisnce of order doted
O, 02, 2007 passed by Hon'ble High Court
of Delki the impugrnad arder of dismizsal
fromm sardice doted 0F.12.2005 wos sat
oside.  Vide rmodificotion erder doted
22,068, 2007, Lo District &5s2siong Judgs,
oeihi  has  Imposed  the  penaity
withfolding of two increment of poy
without cumulative effect.

F.E75/¢ 12012012 Penoity of reduction of pay by fiee stages
Vig {increments] in the time scole of poy of
- rupses SI00-20200/ with grade pay of
\K\ IR0M- for @ perfod of three year wda
,;"'" order doted 24,12, 2003 wes imposed.

He filed Senvice Aspeol gaainst said arder
ond in complionce of the order doted
12.05.2016 possed by the Hon'bie High
Caurt the penaty of reduction of pay by
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five stages lincrements) in the time scale
of pay of rupees S200-20200/ with
grode pay of 2800 for period of theee
pear wide order deted 2417 2073 &
requced to the penalty of withholding of
two increments for one year. Qther terms
and conditions of the oroders are left
unaisturbed, The soid order of penalty
has been modified by Dvsirict ond Session
Jodge (HOQs) wide order doted 01072016

FR18Y

12.03.2004

Panatty of reduction to five lower stoges
for @ peried af 3 years has been imposad
vide arder dated, 23.04. 2003,

He fited Sgpvice Appenl ogeinst said order
and In complionce of the order dated
12052016 posssd by the Hoa'ble Righ
Cowrt the panalty of reduction of fiwe
lower stages in poy ie. s basic pay will
be reduced from 3950/ to A5TSS in the
pre-revised scale for three peors with
Immediote  effect wide ovdar doted
23042008 is reduced to the penalty of
withholding of two ncremeats far ane
year, Gther terms and conditions of the
orders ore Mt undisturbed, The soid
order of penalty hos been modified by
Dietrict and Sessian Judse (MO vide
doted O10F 2016,

&

vig.

15.07.200%

Panalty of withholding of two increments
with cumulotive efect vide order doted
Z3.01.20089. He filed serwice  appeal
ogainst the soid order and the some
dismissed,

F.105

19.01.5004

Exonerated wide order doted 23.07.10

22112005

Exomergted wide order doted 23,0710
Muotter closed vide order dated 23.07.100
as the ‘charge not proved.

10,12, 3007

FPenolty of reduce poy by five stoges
{incraments) in the time scole

af pay af Rs. 5200-20200 with grade gy
af Rs, 2800/~ for o period of 3 pears wde
order ot 23.09.2011 wos imposed. He
i ; against sefd order
m‘ﬁ%bf the order dated

12.05. 2016 pogsed by the Hoa'ble Righ
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Court the penalty of reduction of pay by
five stoges in the tme scole of poy of
rugess S200-20200¢- with grode poay of
2800/~ far o pedod of Hees vear wide
arder doted 23.00.2021 s reduced fo the
penalty of withholding of thres increment
for two years. Other terms ond conditions
of the arders are laft wndisiurbed. The
soid erder of penolty has been moalfled
by District ond Session Judge (Hgs) wide
dated 01072016,

Fila 10.10.3008 Penolty af withholging of ome increment

Vi withouwt cumulotive effect wos impoged
wide ordey debed 15222000,

Fidd 1.0, 2008 Matter  cloted  vide  ovder  daled

3/vig 18.12. 2008,

F.145 15.09.2010 Penalty of reduction of pay by five stoges

57105, {incraments) in the tme scole of poy of

rupess S200-20, 200/~ with grade pay of
28005 for o period of three yeor wide
ovder doted 18.08.2012 was Imposed.

Hit filed Servies Apneal againet soid order
and in complionce of the order doted
12,05.2018 passed by the Ronhie High
Cowrt the penalty of reduction of pay by
five stages (increments) in the Yme scole
of paoy of rupees S200-20300/ with
grade pay of 2800/ for o perled of thres
year vide order doted 18082017 i
reduced o the penolty of withholding af
two ncremants for one year, Gther terms
and conditions of the orders are left
wnaishurbed, The soid order of penolty
has been modified by District ond Sesslon

Judge (Hgs) vide dated 01072018,
Cetrrency of penalty

Al Emp, Officiol’s Mame Father's /

e Code (5H./75.) Husbhana'
5 Mame
f5h.)
Jagadish

1 41253018 Jest Kumar Sabra, JA Prosad

CURRENCY OF PENALITIES

1 Vide order Moo 80858
F.a75/\Vg., after conciugion of

Cisrmlesed woe.f 07.12.2005 and
rainstated 22.06. 2007

CONT.CAS(C) 1421/2023
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inquiry, Lo, District  &3essions
Judge, Delki under Ruie 15 (4) of
the penoity af demisgal from
Service. The appellant cholfenged
the avder in departrenial svvice.
The appellont choifenged the
order In deportmentol senvice
oppesl on  odministrotive  side.
The arder of dismissal wos oside
by Hon'ble Appeliote Authrolty
with direction to poss an order
under rule 16 af 005 (C0A) Awles-
1985 In compifonce of order o
penolty of withholding of two
increments  af  poy  withoot
cumuiothee effect waos Imposed
vide orded doted 22 06,2007,

Penalty
stavted
wiithfolding
af Twi
fncrements
far the yeor
01072007
&04.07. 2008

Penalty
ands on
J0.06. 2009

2. 4147E/F918MNig.,  after
conclusion of fnquing Lo, District
&hessions Judpe, el wider order
dated 23042009 Imposed o
penalty of reduction af five lower
states of poy from R 3950-3575
in the prevised scale for o peried
of theee yeaes with fmmediole
gffect ond the aoffichal will pot
enr any increment of pay during
the aforesaid perind ond on the
expiry of the aforesoid perlad, the
reduction will hove the effect of
postponiag his future fnerements
and in  agppeal  penalty  was
reduced o withholding of fwo
increments for ane wear,

Vide order Mo, T543/F835
Dated 23.01.200%, after
conciusion af fagulry, Ld. Diserier
ESessions Judge, Delf wider order
doted 25002009 imposed o
penalty  of  withhoiding  two
increments  wilh  cusmalabive
gffact.

Wide arder Moo I0I44E/%
1166/Wp. Doted 13112008,
gfter concluslon of inguiry, Lo,
District &Sessions Judge, Dethi
vide order dated 13113009

imposed @ pengity by withfelding
of ane Ifncrement  wethout
cumuletive gffect,

Further, wide order Noo 29358/

Penalty
storted w.ef
23,04, 2009

Penalty
ends an
22.04. 2000
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F/916/ Vg, Daoted 01.07.2016 the
penalty af reduction of fve lower
stages i poy Le, s bosic pay will
be reduced from 3350/ to Re
3575 in the pre-rivised scale for o
perind  af  threg  peors  with
cumilotive  effect  wide  order
doted 23.04.2009 {5 reduced to
the penoity of withholding of two
Increrments for one year. Other
tesms ond conditian of the arders
ore [eft undisturbed.

3 Vide ovder Noo 2935850
F/1135/0g, Deted 0LO7.2016
the penoity of reduction of five
fower stages [increments) in the
time scale fo o pay of Rs. 5200- .
202004 with grode pay af R Penalty Panaity

2800¢- for period of three yeors started woef ends o
vide order doted 23082011 is 23.00.2011 22082013

redvced o the pengliy of
withhalding af three increments 1
for two pears. Other terms ond
coraliion of the arders ore feft
undisturbed.

4, Vide ovder WMo, 29358/
F.2456/\ig. Doted 01,07.2016 the
panatty of reduction af five lower
stages fincrements) in the time
soole fo o poy of Rs. 5200-20300
with grods pay of Rs. 2800/ for
perind af three years vide order
doted 18.08.2002 |5 reduced to
the penalty af withhalding af two
increments for one ypear. Other
terms and condition of the orders
ore left undisturbed.  The soid
penatty will be effective wef
02.07.2014. |
5 \ide order No. 29358/ l
F.B7EA, Doted 01.07.2016 the
penatty of reduction of five Tower
stoges (Tncrements] in the Hme
seale fa o poy of Bs, 5200-20800/
with grode poy of Rs. 2800/~ for
pevind of three vears vide arder
doted 24222013 & redused to
the penalty af withhalding of twe
incremants for one year. Other
terms ond conadltion af the orders
ore left undisturbed, The sold

Penaity Pannity
storted was f ends an
01.07.2014 30.068.2015

Penaity Fanaity
storted wea,f ends on
01072018 i ’ 30.06.2016
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’ penalty will be effective weef
02,07 2015,

Here it Iz partinent to mention the further cheepvotion of the Hon'ble High
Court af Delhl, mads vide order doted  13.08.2022, which Is os under
“mux It 5, however, mode clear that this arder will not precude the respondents from
faking Into consideration subseqiient penalties impesed on the petitioner for any purpose,
including any upgradation, for which he becomes sligide ofter 02,08, 2002 x

As per the sald obsarvetion of the Hon'ble High Cowt of Dethl the office of Frincipol
Disteict & Sessfons Judge [Hgs) was aot precluded from taking inte considerotion
subseguent penmiles imposed on the pelittoner namely Sh, Jest Kumar Sahea, for any
purpese, including ony upgradation for which he becomes eligible, after 08.08.2002. Tha
afficirs present from the office of Principal District & Sessions Judge (HOs pointed out
Eart there were several currency aof peaalty and pending vigilance malisss ogoinst 5h, Jeat
kumar Sohro after 08.8.2002 and that k5 why ke could nat be considered far furthe |
promaotion or ypgrodotion and now, the last currency of penalty has ended on 30.6. 2018, i

|
|

Here it | alsp pertinent to refér the averments made In the safd conternpt
gatition fited by Sh, feet Kumar Sohra. fn pora 2 (=] of the soid contempt petitlon, i i
stofed thet 70 5 0 matter of record thet, even thowgh, the respondent hos gronted the
promotion to the post of dudiciel Assistant to the petitioner w.ef 2,1.2001, In purported
complicnca of the subject fudgrent doted 13.00.2022, yet, it s not ln dispute that further
proretion af the petitioner were ofso loble to be gronted by the respondent to the
petitigner, immedictely on the expirytonclusion of the curency of penclties on
01072016 Thus, of on OLOV.Z018 the petitionsr hesome efigble for fthe et
prometional past of e fudiclsl Assistont, with grods pay of s 48005 ln wiew of the foct
thot the promotion to the said post of Sr. Judicial Assistont was reguired to be given to the )
petitioner on the éxping of 10 years on the earlier post of Judical Assistant....", :

Megning thereby, even 5h, leet Kumar Sohea §s elalming his further senioelty Jevomebion
w.e.f, 01.07.2016, ot the expiryyconclusion of the currency of penalties, o5 impoesed against
hirs.

It [s ot I oisperte that the cwrency of penatties impossd upon Sh. Jeet Kumar Sehrg hos
glrepdy expired on 30.06.2016 ond theregfiar, thers Is o further any twpe of penolty
imposed egoinst him, Thevefore, the Committes i of wnanimous apinion that Sh, Jeet
Furmar Sohro may be considered  for further upgrodotion/promotion to the post of 5r,
Judiciol Assletont wee f 01.07.2016.

For this purpose, the committee hos oppled the followdng Benchmork which wes

pdopted by the Selection Committes in fix mesting doted 11.04.2018 and the same ko
reproduced oF wnder:
o "B+ ACR grading ie. Good for three aut of the five preceding years. Adverse remarks, (f
gy, shall be considered by the Selection Committes to see If the some are 50 serous to
st i £ wiy of promotion, In cosé of reserved Cotegory the reguirement of the ACRs
wipuld Be minimum 8+ grading e Good far twoe out of five preceding yeors, Adverse
rermarks, if any, shall be considerad by the Seiection Committee to 2ee [f the samé are so
serlous bo stard In the way of promotion, Durlng the currency of punlshment/penaity the
official shall pot ke granted promotion.”..
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Resolved : @JT

« After golng through the record of the soid efficlsl and the divections of the Han'ble
High Court of Dethl maode vide order dated 13.08.2022, thiz Committee unanimausy
resaive thet 5h. Jeet ¥wmar Sohra, Judiclal Assizont hos been found AT and I5 belng

recommended for actuel promotion to the pest of $n Judiciol Assistant weef
DLOF 2016,

» Furifier, bhe Commitése tnanimously RESOLVED that the reprasentaotions, if any, of the
ofarssald officlal pending with Recruitment Cell regarding promotion or compliance of
praer doted 12092022 of Hon'ble High Court of Delhl, as on dote stonds disposed of [n
terms of the afaresald recommendations,

As per the order dated 12.03.2016 in service appeai, penalty In respect of four

© enguivies Le. F.1456/Vig./13(25/90B), F.879/Vig./14{25/90D), F.1135/Vig/12(25/904) and

F.o18 Vg A02590 were modified and rvéport in respect of these four penalty of per
mimutes of mesting doted 18,10 2025 of Seleciion Commintee is a5 undsr: -

CURRENMCY OF PENALTIES

I, AR ViR, aler conclimion of guimy, La, Disoler
& Sestions Judge, Deli viger arder dated 23.04.2009 tmposed
o penalty of redietion of e lover sioes of pay fom Re
3053373 in e prevised seale for o perisd of fhree paors
with fmedion after sod the gffcinl will not ema any
facramgry of pay during the qiresnla peeipd ond on the aeply
af Wie affresald period, the rediction will e the effect af
pasigoning his future Drorements amd by appen! penaliy was
reatmeed o withirofding of tro ncrements for one year

Vide arder Mo, FHIFP3Ve Dared 33002000 after
concligion o inguiry, Lo, Disvriet &Sazsions Jwdge, Delhi
wider arder dmed 23002009 dwposed o penaip af Parallty o | Panalry ende

witlbalaing g Mneramears with coweilarive gffec. wef 23 Mﬁg H.ﬂ{g;f& o

Fide ovder Mo, JOMGFI 108V Dored 3,7 1.2008, affer
conclusioor af inguiy, Lo Déoriet &Sessfons Jirdge, Delhi
wicle crder doted 13012008 Inposed o panalty by witkhalaing
ey o Ineramnenr weirram cumalonive gffecr.

Fuirthoar, wind pedar Mo, 20258 EAQ 8 Vig Daved V07,2006
the penalty of reduction of flue lower sroges in pap Lo s
bagic pay will be reduced frony JR30 fa A5, 1373 In the pra-
reviean semle for o perisd of thive pears with commlmive effect
vide avaler dated 20042000 &7 redvcsd o the pevely of
withhaiding af two increments for are pear. dher ferms and
condfriam af th orders are lgfl wadistrbed

3. Vide arger Mo, 293587 FAI35Vig Dated 01073006 dhe
pencly of redction qf five lower stages (ncramentsl in dee
tiwre soale fo o poy of Re. SI00-20200% with grode por of R, | Pevally  started | Pemaly ends on
2R for period of theee pears vids ovaar dated 22002050 iy | weaf 22002810 | 22002013

reduedd fo ke penalty afwikhiolding of three fnorements far

D yearn Onber termrs and condition of dhe arders are e
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“unglisturhed.

4. Pide sreer Mo, ZDX3E F (436/Vig, Daved 00.07.2008 the
penaliy af reductian of fve fower siages (ncrements) in ie
time seele fo o pay of Re 3200-202000% with grede pay af R
2R for pevied of three yeors vide avder dared (8082002 is | Penalty  samrted | Penally ends an
reduced 1o dhe pevaly af withbalding o rro inorementy for | wef 00072004 | 30062005

one pear, Cithar rermes and comdiifon g the arders ore gt
whdlisiurhed,  The sofd penalyy will be gfective ey
DOF2014,

5. Vide oeder Mo, 2P338¢ FATNVig Dated OLOTIONG the
pennly af reduction gf fve lower sieges [increments) in dre
i seole fo @ pay of f5, 200202000 wirk grods pap g Re.
2RO for peviod of thrae yeors Wids araler dated 24722003 & | Penaly  searted | Penally ey an
rediced ta the pemaly o withbolding of reo Gierdmans B | we 0LOT200F | J006 2016

ane year, Ciher terms ann condition o e arders are g
undligtirhed,  The sald peaslty will be gffeciive weeyfl i
Or.0%2015. i

Further, above named officiclipetitioner, Sh Jeel Kumar Sohra in bls Comlermp!
petition {Cieill bearing  No. 142072023 titled Jeet Kumar Sobva Ve, Cvo Principal Distrier &
Sessfons Judge (HOs), before the Hon'ble High Cowrt of Delki, himself claimed his fther
genfarity Soromotion_wef O0LO0T2008 e afer swinvconclusion aof cwrrency of ail
penaltiesfeparimental proceedings. The above said fact was oamitted i pava 2 (i} of the

said contempt pefition, wkick is ax wnder:

it s o matter of recerd thet, even thaugh, the respendent hos gronted the
promotion to the post of Judiclsl Assfstant fo the petitionss weef 2.1 2000, in
purported complionce of the subfect judgment doted 15092023, wet, it = not In
dispute that further promotion of the petitioner were also fioble to be gronted by i
the respondent to the petitioner, immediately on the expiry/conclusion af the

currency of penaitles on OLOF3016 Thus, o5 on JL07.2006, the pefiionar

hecome sligible for the next promotional pest of Sr. Judiclal Assistant, with grode

poy of As 4800/~ in wiew of the foct that the promotion to the soid post of 3r.

Judiciol Assistant wos réquired to be given to the petitioner on the exping of 10

yeors on the earffer post of dualclol Assistont,.... "

Furthen, Petitioner Sh. Jeer Kumar Sehea was called fn the meeting and ke was kaord [
ai dergth by the commilles.

The Commitise vide [ts minutes dated 18.10.2023 has already considered the entive
recovd inchiding Fgilonee, ACRs and currency of penally inciuding obove meniioned
Contampt  Petition.  On the basis of placed records awd submission medy by fhe
.:g?iﬂ.-:!.-'?ﬂfrfmae;' in Comtempt Perition, the ohove nomed official war granted promotion fo .
the post of St Judicial dssistam! only affer complelion and concluding of deparimenial i
proceedinzsicurrency of penalfy Lo o 0107 2006

CONT.CAS(C) 1421/2023 Page 13 of 19
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o

As per record, the above memloned prder dared 12052008 possed in service appely
fird ofrendy besn implemented by this office ond vide minutes doved 18 [0 2023, the above
e affielal was grantad promation to the pest af 814 wefl 01,07.201 4.

Reselveid:

s After heaving the submission mads by the petitionav/applicant, 8h. Jeet Hwusar
Sofra, wnd exemining tie records (fncinding the Vigilance Report, Currency of
FPenalty Report, ACEs, etz.), the Conmmitize has observed that duving the peried
Jrone 08.08.2002 (when fre war chargeshested in File No, F&75) to 30062006 fend
of currency of penalty in File No. F&879), the pefitionsr was either focing
departmental ingriryproceedings or was under Currency of Penalty, or both, in
severa! departmental inguiviesimotters. The pefitioner was cleared from all
deprvimental inguivies andfor Cuarrency of Penalty only qfier 30,068,201 6,

= Tn complinnce with the order dated 13.00.2022 In WP (C) Mo 31182009 ritled o
St Jeet Kumar Solra Vi, Ld, District and Sessions Judge (HQ), and based on the
records, submission made by the officiclpetitioner limself and considering his
eligibility, Selection Committes has already recommended Sh, Jeet Kumar Solvea fo
the post of Judlcial Assistont we f, 02002001 and Sr Judiclal Assisiant weg
O1.07.2018 (Le, after completion of departmental proceedings and currency af
penalty), Thergfore, response qffidavit dated 16.01.2024 {trexted as representarion)
af Sk, Jeei Kunear Sofra, is hereby refected.

s Applicamtipeiitioner, Administration Branch-IT (Central) and Litigation Branch be
informed aecordingly alongwith copy of relevant exiracts of ke miRnles.

Administrative OffieenIudl.)
Reeruitment Cell {HQ's),
Tis Hazar] Courts, Dalhi

3. The petitioner is dissatisfied with above, and raises a grievance that
the aforesaid order does not effectively consider the representation of the
petitioner. Consequently, the present application came to be filed for
restoration of CONT.CAS(C) 1421/2023.

4, Vide order dated 16.12.2025 passed in the present proceedings, the
respondent was directed to file a status report. Pursuant thereto, an affidavit
has been filed on behalf of the respondent, wherein it has been stated as

under:
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“8. That the contempt petition was listed for hearing before the Hon'ble
Court on 16.12.2025, on which date, the Petitioner submitted that the
order dated 12.05.2016 passed by the Ld. Single Judge disposing of the
service appeal of the Petitioner has not been taken into consideration
by the Respondent while deciding the representation.

9. That it is most respectfully submitted that the Petitioner preferred
four service appeals, i.e. Appeal No0.25/90, 25/90B, 25/90D and
25/90A. The Appeals were filed against the Memorandums issued to
the Petitioner by the Respondent imposing penalties. The following
table enumerates the appeal number, its corresponding Vigilance
Inquiry Number and the penalty imposed upon the Petitioner.”

s. Vigilan | Penalty Imposed [ Appeal | Modified | Final
= P PP
Mo. | ce M, Fenalty Duration'Cu
| Inguiry Imposed | rrency af
| File No. | | Penalty
1 EO91R Heduction of 5 lower | File Withholdi | Penalty wee.l
| | ]
| Vig L LLAg0s | pay from | MNi 12 of two | 23,04 2009 (o
R . 3350-A575 in the | 25590 wrement | 22 .04 2010
: =T vised scale for a & oI Ome
| perod of three wvears WEedr,
{ | wilth limmediare effect
-] — — = e A TR
i 2 | File Heductlon of pay by | F1ASG | Withholdi | Penalty w.e.f
| MNa.25 | flve stapges | YViga 13 ng of vwo | 01072004 w0
SR | {incroments in  the increment | 30062015

! time scale of pay of s for one
Rs. 5200-20,200 with year.
grade pay of Rs.2800 | [
for a period of three | ‘
— | years. _
| 3 File Reduction of pay by | F.a7ay Withholdi | Penalty |
| MNo.25 five st@ages | Vig.14 | ng of two | weef.
900 {increments in  the | increment | 01.07.2015 to
i | time scale of pay nfi 5 for one | 30062016
Re.5200-20,200  with | year.
i |." ade ;'n:'_-' of I‘t_'i :'F'_.:}[Jl |
I for a period of three | |
| VEars
I | File Reduction of pay by | F.1135/ | Withholdi | Penalty
MNo.25 five stages | Vig 12 | ng of | wel
| | 90A (incrememts  in  the three 23.09.2011 1o |
| ime scale of pay of increment | 22.09.2013 |
R 5200-20 200 with s for two |
| grade pay o Years. |
| Rs.2 B00/- for a period |
| _J - | of three years. |

10. That the above-mentioned table makes it evidently clear that the
modified penalties as awarded by the Appellate Authority vide order

2026 :0HC 13213
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dated 12.05.2016 has been duly considered by the Respondent by
disposing of the representation as well as during compliance of the
order dated 13.09.2022 passed by the Hon'ble Court in WPC
3118/2019.

11. That it is most respectfully submitted that this Hon’ble High Court
by way of order dated 13.09.2022 in no way precluded the Answering
Respondent from taking into account the subsequent penalties imposed
on the Petitioner for any purpose, including any upgradation for which
he becomes eligible, after 08.08.2002. As per the Currency of Penalties
enumerated above the last currency of penalty imposed upon the
Petitioner ended on 30.06.2016, and that is why the Selection
Committee by way of Minutes of Meeting dated 18.10.2023 rightly
granted promotion to the Petitioner to the post Senior Judicial
Assistant w.e.f. 01.07.2016.”

5. The petitioner submits that in effect, he has been deprived of the
consequential reliefs to which he is entitled in terms of the judgment dated
13.09.2022 passed in W.P.(C) 3118/2019. The operative portion whereof is
reproduced hereinbelow:

“11. The respondents are directed to grant the promotion to the
petitioner to the upgraded post of UDC in terms of this Court's
order in W.P. (C) 568611998 w.e.f. 02.01.2001, i.e., at par with
Sh. Krishan Panwar. The petitioner will also be entitled to all
consequential benefits as has been granted to other similarly
placed employees.”
6. Learned counsel for the petitioner submits that pursuant to the
aforesaid directions, the petitioner was promoted to the post of UDC/Judicial
Assistant w.e.f. 02.01.2001. In terms of the extant service rules, the
petitioner became entitled to promotion to the post of Senior Judicial
Assistant (SJA) upon completion of 10 years, i.e., w.e.f. 02.01.2011.
However, the grant of such consequential promotion was impeded on

account of certain penalties imposed upon the petitioner in various
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departmental enquiries.

7. Essentially, it is the case of the petitioner that all the penalties on the
basis of which the consequential benefit of promotion to the post of SJIA had
been denied stood exhausted as of 24.12.2013. It is, therefore contended that
the petitioner became entitled to promotion to the post of SJA w.e.f.
24.12.2013.

8. On the contrary, from the aforesaid table filed by the respondent along
with its affidavit, it is the respondent’s stand that the penalties continued to
operate against the petitioner till 30.06.2016. Accordingly, it is contended
that the petitioner could be considered for promotion to the post of SJA only
w.e.f. 01.07.2016.

9. Upon a careful perusal of the record, particularly the order dated
12.05.2016 passed in the service appeals filed by the petitioner, this Court
finds merit in the contentions advanced on behalf of the petitioner. The
service appeals consider all the penalties imposed upon the petitioner,
including those referred to at serial nos. 2 and 3 of the table set out in
paragraph 9 of the aforesaid affidavit filed by the respondent pursuant to the
order dated 16.12.2025.

10.  Vide order dated 12.05.2016, the service appeals were disposed of by
inflicting the following revised penalty upon the petitioner:

“21. Taking into consideration the above factors, the penalties imposed
in Appeal N0.25/90, 25/90B & 25/92D are modified to the extent that
withholding of increments would be two increments for one year each
and in Appeal No.25/90A, it would be three increments for two years.
Other terms and conditions of the orders are left undisturbed.”

11. Thus, the only consequence that ensued upon the petitioner in terms
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of the concerned departmental enquiries was the withholding of increments
for the period specified in paragraph 21 of the order dated 12.05.2016, as
reproduced hereinabove.

12. It is apparent that the maximum conjoint penalty to be suffered by the
petitioner in terms of the order dated 12.05.2016 had already been
undergone even prior to 24.12.2013, i.e., the date on which the last penalty
order came to be passed against him. Consequently, there remains no
impediment to considering the petitioner’s case for promotion to the post of
SJA w.e.f. 24.12.2013.

13.  The legal position is well settled that in a contempt petition, it is
incumbent upon the Court to pass such consequential orders as may be
necessary to nullify the effect of any disobedience of the directions issued
by it. This position has been reiterated by the Supreme Court in a catena of
decisions, including Anil Kumar Shahi v. Prof. Ram Sevak Yadav, (2008)

14 SCC 115. The relevant observations therein are as under:

“50. It is by now well settled under the Act and under Article 129 of the
Constitution of India that if it is alleged before this Court that a person
has wilfully violated its order it can invoke its jurisdiction under the Act
to enquire whether the allegation is true or not and if found to be true it
can punish the offenders for having committed “civil contempt™ and if
need be, can pass consequential orders for enforcement of execution of
the order, as the case may be, for violation of which, the proceeding for
contempt was initiated. In other words, while exercising its power under
the Act, it is not open to the Court to pass an order, which will materially
add to or alter the order for alleged disobedience of which contempt
jurisdiction was invoked. When the Court directs the authority to
consider a matter in accordance with law, it means that the matter
should be considered to the best of understanding by the authority and,
therefore, a mere error of judgment with regard to the legal position
cannot constitute contempt of Court. There is no wilful disobedience if
best efforts are made to comply with the order.”

CONT.CAS(C) 1421/2023 Page 18 of 19



2026 :0HC 13213

14.  Consequently, the respondent is directed to consider the case of the
petitioner for promotion to the post of SJIA w.e.f. 24.12.2013.

15.  The respondent shall also compute and grant all further consequential
benefits to which the petitioner is entitled in accordance with the above
directions. Needless to say, grant of further consequential promotion to the
petitioner shall be subject to completion of necessary procedural formalities,
as applicable.

16.  Considering the facts and circumstances, this Court is not inclined to
take any action against the respondent for committing any wilful
disobedience of the orders passed by this Court, subject to the aforesaid
directions being complied with.

17.  The application stands disposed of in the above terms.

SACHIN DATTA, J
APRIL 16, 2026/cl
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